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LAL K. ADVAND: (a) to (©- A
Committee of experts set up in Sep-
tember, 1976 to examine the feasibi-
lity of colour television being intro.
duced on experimental basis, inter
alig, recommended:

(1) Experimental colour television
could be introduced at Delhi, w'}th
facilities for one hour live transmis-
sion per day supplemented by film
footage and provision of an OB van
to enlarge the scope of activities.

(ii) A foreign system most suitable
for the indigenisation angle may be
adopted; and development work ini-
tiated to increase indigenous content
.of equipment.

(iii) Components required for de-
-yvelopment of colour television recei-
vers might be imported.

(iv) A group of engineering and
programme personnel should be train-
ed abroad in colour television to form
mucleus for training of others,

According to the estimates  of the
Committee, the comparative figures
of expenditure involved in colour and
black and white television are:

Colour  Black and
white
Rs. Rs.

-Capital cost of 2-studio

television station. 8- 62 crores 5° 83 crores

Per hour cost ot pro-

gramme production 2 5,000 8,000

The comparative cost of a colour
television receiver is three to four
times that of a black and white receiv-
ing set.

In view of the heavy outlay involv-
ed and limited financial resources
available, it is not possible to consi-

. der the introduction of colour T.V. in
the country in the near future.

[ RAJYA SABHA ]

to Questions 116

Inflow of Foreign Money in Aruna-
chal Pradesh

SHRI HIMMAT SINH:

Lt

(1‘—\7 VIYA:
_p\/ SHRI HIMMAT SINH:
SHRI NRIPATI RANJAN
CHOUDHURY:

DR. V. B, SINGH;

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a statement
reported to have been made by the
Chief Minister of Arunachal Pradesh
to the effect that substantial amount
of foreign money had been flowing
into Arunachal Pradesh;

(b) what steps Government propose
to take to curp the inflow of such
foreign money; ‘and

(c) whether Government have con-
ducted a probe to ascertain the recipi-
ents of this foreign money and the

, nature of their activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) and (c) Suitable vigilance is
being exercised in this regard, it
would, however, not be in public in-
terest to disclose the details.

Activities of Insurgent Groups on
Burma’s Borders with Mizoram

254. SHRI HARSH DEO
MALAVIYA;
SHRI HIMMAT SINH:
DR. V. B. SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that Burmese guerilla gangs and se-
cessionistg insurgent groups from
within the country are active on Bur-
ma’s borders with India in Mizoram;

(b) whether Government have
identified these guerilla gangs parti.
cularly the insurgent groups from
within the country; and
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(c) what are the main activities of
these groups and what steps Govern-
ment propose to take to curb their
activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b) The Govern-
ment ig aware of the presence- of
some Mizo Underground from India

in the Burmese territory across our
border with Burma.
(c) These underground have es-

tablished sanctuaries-cum-operational
bases in the Burmese territory with a
view to infiltrate clandestinely into
the country to step up underground
activities inside Mizoram and strict
vigil is maintained constantly to
check such activities.

|l g waw, A faee

255. sfmat faamaat wgadt:
FT IO AT TZ FIATT FT FAT HAA
o Fa7 TCETT @rET ATARNT SWaT ®)
7z fada 39 &1 fa=re @dy & fF o
foramat 1 qa-fron & st fraed ?
Khadi Gramodyog Bhavan, New Delhi

255. SHRIMATI VIDYAWATI
CHATURVEDI: Wil] the Minister of
INDUSTRY be pleased to state whe-

ther Government propose to issue
directions to the Khadi Gramodyog
Bhavan for settling its disputes

through arbitration?]

. I AETA # T qA (|

- Tt /at) ;g artedt F i g faaat
& Fi¥ § auAET ®I & 4w § OF
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FHIGA TAT ITF Al AL 5T
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F AR ¥ Fga fagraw & sf@ o
fgarel ®1 g 1 F "raew H Qrav
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FIAT q(@AE AGL & | TAF qAHA A
IEF QU F w9 Ao ST
ggar g1 fme oY, qrer &7 afdfoufagi
F13GJ gT TET FE! QAT F ASAT
gar g, fgarsm 1 orer 78 s i
AT fragrer sigr F&r W F&0 g &,
aq qrfawie & aeam ¥ fGeiw
aar fauefia Frataet & Jta ga §
gaAar FX a9 #1 Afg  gAgSTs
qdy ag g\

+[THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA  MAITI): Arbi-

tration is one of the methods of set-
tlement of disputes between two
parties. Khadi and Village Industries
Commission and all its trading estab-
lishments have been following the
policy of amicable settlement of dis-
putes through conciliation and bi-
partite and tripartite negotiations. It
is not desirable to issue a directive
to the Khad; & Village Industries
Commission in respeef of Khadi
Gramodyog Bhavan to settle all dis-
putes through arbitgation alone.
Each case has to be decided on its
own merits. However, arbitration is
not excluded whenever the circumst-
ances of the case make it desirable.
For the present, the policy of amic-
able settlement through bipartite and
tripartite negotiationg with the good
offices of labour authorities, wherever
necessary, has been found to be satis-
factory.

Industrial licences issued and
revoked

256. SHRI R. D. JAGTAP

AVERGOANKAR:

SHRI KRISHNARAO
NARAYAN DHULAP:;

SHRI NAGESHWAR PRASAD
SHAHI:

SHRI SYED NIZAM-UD-DIN:

SHRI KAMAL NATH JHA:

SHRI NATHI SINGH:

Will the Minister of INDUSTRY be
pleased to state:

-

t[ ] English translation.



